The Tripura Foodstuff Dealers, Licensing Order, 2010



JOUVERNMENT OF TRIPURA
DIRECTORATE OF FOOD, CIVIL SUPPLIES &
CONSUMER AFFAIRES
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To

The Sub-Divisional Magistrate,

Dharmanagar, Kailasahar, Kanchanpur,

Udaipur, Santirbazar, Sabroom, Belonia, Amarpur,
Ambassa, Gandacharra, Kamalpur, Longtharaivally,

The Officer in Cha-rge,
Agartala Rationing Autliority,

Subject:-  The Tripura Food Stuff Dealers, Licensing Order, 2010,- Ga
Notification thereof

Sir

, In inviting a reference to the Order of cven number of 28/ 1/2f
the Deputy Secretary, Food Civil Supplies and Consumer Affaires Depar
Govermment of “I'ripura on the above subject, 1 would enclose herewith a ¢
Order vide No. 14 as published in the Gazette of Tripura ou 4/2/2010 fm
information and neccessury activn.

Yours jarthilully,
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Food c1v1( énpphcs
Consumer aflzires
Tripura

Copy e ilh copy of the Urder s Torwaorded for informgtion anc necons
action to- '

L The District Magistrate & Collector, South{Udaipur), Northilvaza: 1
Dhadsi{Amhassa) & West(/ ontoda),

o8] The Superintendent of Policw, Seuth (Udaipur), North (Kailasahar),
Dhalai(Ambassa) & Wesl(Asartala),

1 The Supeorintendent of Police (1133, A Nagar, Agartala,

1O ) The Gesernd Seoretary, Tripnra Wholesale Grocery Merchant Ausocia

NS Roud, Agwrtala, / The Scerctary, Agartada Refaul Merchant Associa

Bottalo, Agnctada,

P e Ltisstion Section o il DHeedtorate,
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Published by Authority

EXTRAORDINARY ISSUE
Agarlala, Thursday, February 4, 2070 A. D., Magha 15, 1931 5. E.
PART—I-- Orders and Nollifications by tha Government of Tripura,
The High Court, Government Treasury etc.

GOVERNMENT OF TRIPURA
FOOD, CIVIL SUPPLIES AND
CONSUMER AFFAIRS DEPARTMENT
NO.F.6-16 {1}-CS/OF/2005-10 : Daled, Agartala, the 28th January, 201

ORDER
In exercise of the powers conferred under Section 3 of the Essential Commodities Act, 1955 (10 of 195.
read with the order(s) of Government of India, Ministry of Consumer Affairs, F'ood & Public Distribution {Departme
of Consumer Affzirs) vide Nos $.0.649 {E) daled 09.03.2009, G.S.R. 164 (E) daled 12/3/2008, S.0. 805 (E) daled 0

0412003, 5.0. 906 (L) dated D2/04/2009, the Stale Government G.S.R 640 (E) dated 07/09/2008 and 5.0 2481 (i
daled 25/08/2009 do hereby make the following Order, namely:

1. SHORT TITLE, EXTENT AND COMMENCEMENT :-

(i} This Urder may be called the *Tripura Foédstuft Dealers’ Licensing Order, 2010%:
{ii) This Order shall come inlo force from the date of its publication in Official Gazelte,

2 PEFIHITIONS: -
In this Qrder, unless the conlext otherwise requires, -

(a) * &lale Governmen!” means the Government of Tripura;

{b) "dealer" means a person, registered firm / society engaged in the business of purchase, sale ¢
siorage for sale either in wholesale or in retail of any one or more of the (codstuff in any quantit
whalsoever,; >

{c) "Foodstuffs" means any one ¢r more of the foodstutfs spacified in ‘Schedule-l' annaxed to thi
Creder incleding products of such foodstuffs;

(R MRzl deabed” niane s dealer who selis aay foudstutls i ekl to persons vther than wholesals
deater; .

For the purpose of this sub-clause, the Reluil Dealer shail be classified as “Retaif Dealer A" ant
"Retail Dealer — B” according to the quantity of em stored at any point of time in hisfher husinem
s Lan nesconibad in e oo, '
Lo Thmusgle Dealer” e sns wiho snpors foadstalfs fom oulside the Siate and or seils the oodstulf
to retail dealer jor the puipose of 1e-sale; . -

(f} "Forw” means a form set-forth in ‘Schadule II” annexed to this Order: and

@ THiceasiyg Authotily” means the Girector of Food, Civil Supplies & Consumar Affairs, Goveramen
of Yripura (for the whole State), Sub-Divisional Magistrale of the respestive Sub-Division withir
tein saiquinistrative jurisdiction and the Officer-in-Charge, Agartala Rationing Authority wilhin Lhe
Aganiaiay Municipal Councll siea 1o pedorm el or any of the funclions of the ficensing aulhority
vader lhis Order,
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K LICENSING OF DEALERS AND RESTRICTION ON STORAGE: -
(1) No person shall carry on business as dealer except under and in accordance with the lerms

and conditions of a license issued in this behalf by the licensing authorily.

(2} For he purpose of Lhis clause, any person who stores any foodstulf in excess of the quantities
mentioned below, at any one time shall, unless the contrary is proved, be deemed to store the same for
the purpose of sale: -

"Sugar - 50 Kilograms
Rice - 300 Kilograms
Pulses - 50 Kilograms

- Sait - 50 Kilograms
Edible Gil - ) 30 Kitograms
Edible Qil seeds..- .- 100 Kilograms".

(24}  For the purpose of Lhis clause, any ‘Relail dealer-A' as defined under sub clause {d) of Clause-
2, is prohibiled to slore in excess of the quantities of the following feodstuff menfiohed below, at any

poind &f fime - ‘

“Sugar = 200 Kilograms
Rice - - 1000 Kilograms

" Pulses v - 200 Kilngrams
at - 200 Kilograms
Edible Oil - 160 Kilograms
Edible Oil seeds: - 300 Kilograms”.

(2B}  For the purpose of this clause, any 'Retail dealer-8’ as deﬁ.r_aéd under sub clause (d) of Clause-
2. is prohicited to store in excess of the quantiies of the following foodstuff mentioned below, at any

=18

point of fime -

"Sugar - 1000 Kilograms

Rice - 3000 Kilograms

Pulses - 2000 Kilograms

Salt - " 2000 Kilograms

=ditide Qil ! 7H0 Kilograms

Edible Qi seeds: - 1500 Kilegrans.
L5 tor the purpase of this clause, any 'Wholesale deaker’ as deﬁnec‘i under sub-clause (e} ¢
pibee 3 pchithited Bn slore i exoces of the guaniiias of the following feodstulf manticned below, ¢
sy prnt ol fima - ,

ij Sugar - 1000 quintals,

i} Rice 2000

AR : it B
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iv) Sall - 1000 quintals
v) Edible Qil - 1000 *
vi}) Edible Qilseeds . 5000 "
Provided thal nothing int this order shali apply lo the holding or keeping of stock of Foodsluifs -~
i) on Gevernment account, or
(ii) by the recognized dealers nominaled by the State Government or an officer authorized by it

fo hold stock for distribution through Fair Price Shops; or
(iii) by the Food Carporation of India.

(3 A separale license shall be obtained by a dealer for each place of business. No slorage of
any foodstuff is allowed other than place/ places as specifically mentioned in the license.

i, ISSUE OF LICENCE -

1) Every application for a license or renewal thereof shall be made to the licensing autherity in

Form-A’ of Schedule-li,

i) Every license fssued or renewead under this Order shali be in ‘Form 'B’ of Schedule-Il
5 PERIOD OF LICEMSE AND FEES CHARGEABLE: -

(1) Evory heanse granted under this Order shall be valid for a period ending the 31+ December of
he vear in which 1t is issued and may be renewed for a period of one year at a time.

7 Mo fees for ‘Relail dealer-A' specified below shall be chargeable in respect of cach license,
wniys -

i, Forissue of icense . Rs. 5017

i Ferenowal of license - {5, 25/

iii. Forissue of duplicate license - Rs. 50/

iv. For filing an application for renewal after the licensed year, lat: fus far every monin
cn ek theveolis Rs, 5
a0 Tha fogs for ‘Relail desler-B' specified below shall be chargeable in respect of each license,
amely -

P For fmann of oo fa 100/
o ponewd G} license - Rs. 50/
d Ted issue of dunficate oense - Rs. 100/-
o Bing an spplication for renewal after (he Heensed year, tale fue for syvary month

ot hereol is Hs. 104

BY The b e whidesaly deair specified below shall be chargeable in respest of gach inanse,

v b e o HoSne - 2. 3004

w Faoronewat of finonss - Fes, 1500
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jiii. Forissue of duplicale license - Rs. 300/
iv. For filing an application for renewal after the licensed year, lale fee for every
month or part thereof is Rs.20/-

{3) For the purpose of this clause, fees chargeable shall be deposited under the Head "Revenue
Deposit*thiough government treasury.

G. POWER TQO REFUSE LICENSE:

The Licensing Authority may, after giving the dealer concerned an opportunily of slaiing his
case and for reasons o be recorded in writing, refuse to grant or renew a license.

7. DISPLAY OF STOCK AND SALE PRICE BY THE DEALER :-

All Dealers shall disptay prominently in some conspicuous place of their shops or show rooms, -

{2} a list indicating the opening stack of each of the foodstuff available with them each day, and

(b) @ list containing the wholesale / relail selling price, as the case may bs, each of the foodstufl
said hy them.

8. DEALER TO ISSUE CASH MEMO FOR EAGCH SALE.

Zach dealer shall issue a true &nd correet cash memo to the Retail dealer / purchaser againel
the sale of each item of foodsluffs indicaling the price realized by the dealer. s

9. CONTRAVENTION OF CONDITIONS OF LICENCE :

No holder of a hicense issued under this Order, sHaill contravene any of the lermns or condilions
of the ficense and if any such heldor contravenes any of he said terms or condilions, then without
prejudice lo any other action ithat may be iaken against him, his license may be canceiled o suspended
Ly oider In writing of fhe licensing authority.

Provided that ne order shall be made under this clause unless ke licensee has bean given &
rensonnble opportunity of slating bis case against the proposed cancellalion or SUSPENSION.

i APPEALD . '

(1} Any parsan aggrieved by any order of {he ligensirfy authority refusing to granl or renew 3
teense or canceliing or suspending a ficense under the provisions of this order 1aay appeal lo the
tecretary 0 ¢harge of Food, Civit Supplies & Consumer Allairs Depasimant, Govarnmant of Tripura
thin 30 doys of e date of the receipl of such Ordar by him / har. '

Mo order shall he made under this clause unless the aggrioved person has been given &
matinobte ouporiunily or staling his fher case.

g Pending the disposal of an sppeal, he Siate Governmenl ay diract hat the order refusing o
snew 2 ficensa or the order canccling or suspending a license shall nat 1ake elfect until the appeal is

Py ey S
TMIRED bf
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il POWERS OF ENTRY, SEARCH, SEIZURE ETC:-

The licensig authority or any other officer authorized by the State Government in this behal,
may with such asslislance, If any, as he thinks fi;

a} require the owner, occupier or any cther person in charge of any place, premises, venicle or
vessel in wiich he has reasen to befieve thal any conlravention of the provisions of |his Crder
or ¢f lhe conditions of any license issued there under has been, is being, or is sbout to be

commitled, 1o produce any book, accounts or other documents wowing transaclions relating o

such conltravenlions;

) enler, inspoct or break open and search any place or premises, vehicle or vessel in which he
has reason lo believe thal any confravention of the provisions of this Order orof conditions of
any license issued there under, has baen, is being or is ahoul to be commitled;

fwne o Calise W be laken, extracts from or copies of any documents showing [ransactlons
refating lo such contraventions which are produced bsalore him;

saarch. seize and remove stocks of foodstuffs and the animals, vehicles, vesseis or other
conveyances dsed in camylng the said foodsluffs in contravention of the provisions of the Order,
or of the cenditions of The licenses used there under and therealter take or authorize the laking
of all measwes necessary for securing the production of stocks of foodsiuffs the animals,

vehicies, vessels or olher conveyances, so seized, in a court and for their safe custody pending
such productions :

Seclions 102 and 103 of the code of Criminal Procodure, 1973, 1elating to

The provisicis of
i, 2pply {o searches and seizure under (his clause.

awrch ] e shadi, so far as rosy

DELECATIGH OF POWERS:-
The foliowins of fu:rs have becn authorized lo excrtise powers and perform the duties specified

et F e Crder within {he fimits of ther respective jurisdiction:-
Ed

Skl gishiale & Cofectors .
) .ul,' f\r_!d;: st i Nslvicl Magisirate & Golisoton:
frp Al Sub-Ukkional Magistrates 7 Aaditional Sut-Divisional Magistrates,
A Depuin nliector & Manistralos
] i o, Civik Suipsgaives & Cote unenr Affairs Depardiozm nol belfow he ok of

sie nal betow he ey of Saislaspectorn,

Licensing  Ordar 10587 and “the Tioun
=4 Licensing Order, 10687 we hereby rescing,

i ; Trieips Foockhed [reders
Ceestisiled Vegalabhe e (s
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(i) Nolwithstanding such rescind, anything done or any aclion laken under the Tripura foodstuff -
Dealers' Licensing Order 1958 and Tripura Hydrogenaied Vegelable Oils Dealers' Licensing Order,
1967 shall nol affect. in so far as il is nol inconsisienl with the provisions of this Order, be deemed lo
have'been done or taken under the corresponding provisions of this Order.

By order of the Governor,

S. Debharma
Deputy Secretary,
Goveinment of Tripura,
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SCHEDULE ~ 1
1. Sugar. 2, Rice.
3. Pulses. 4. Salt.
5. Edible il [excluding H. V. Oil and Coconut Oil]
6. Edible Cil seeds.
SCHEDULE - ||
FORM A
[ (See Clause 4 (i) ]
The Tripura Foodstuffs Dealers’ Licensing Qrdér, 2010,
Application for license: '
Applicant's name -
Applicent's Fathers name -
Applicant's prfessicn -
Applicant's residence F

Situation of epplicant's places of business with-parliculars as to number of house, mahalla, town or
village, pofice station and district | - ' '

How long the applicant has been trading in foodstuffs - ,
Did the applicant hold a foodstulfs ficense on any previous occasions?  (If s, give paiticulars including

its susponsion or cancellation, if any)
Quaniliies of each foodstuff handled annually during the previous year (s). -
{Juaniities of foodstufls likely to be hondled, -

Projessional Tax ! Income tax, if any paid in the two years precading tha yoar of applicalion {to be’

indicated separatriy).
Trade |ieense obtined Ton ARG / Notificd Areas ; {if yes, atached valid documents).
Crntiv of foedatulfs in Ihe pnssession of the applicant gn the date of application and the places al
whick the differcri quantities arg kepl {scparale figures are lo be given for each foodstuffs). :
1 declute that the quantities of foodstuffs specified above are in my possession this day snd arc held al
iz placies notod againsl hem. -
| hawe cnelully read the conditons of ficense given in Form ‘8’ appeided lo the Tripura rooustuffs
[1epiis' Licansing Ondor, 2010 and | agree to abide by them, -
{2} 1 have nol peevicusly applied for ooed ficeasr. in his drsdricl for foudslidis,
[ ¢ g B e Sendl leense in this s {3171 1 o RURSURRRRUIE! o ¢ PSRy
gianted a livense on ... :

and washvas nol

milherede s oy di L m ReUh L
Sigrature of the applicant.
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" FORM-B ' 5
{See clause 4(if}]

The Tripura Foodstuffs Dealers’ Licensing Order, 2010.
License for purchase, salefstorage for sale of foodsiulfs
Calegory of license .....cooivees T~ e T

CLicense NO. oo aeane

Subject 1o the provisions of the Tripura Foodstufis Dealers’ Licensing Order, 2010, and to the
terms and conditions of this HCBMSE ... misinnssiansas , isfare hereby authorized to
purchase, sell or store for sale, the under mentioned loodstutfs.

............................................

.................................................................................

{ The ficensee shall, except when specially exempted by the Slate deemmeht' or by the
sing authosty in this behall, maintain a register or daily. accounts for.each of the foodstufis mentioned in

graph |, showing correctly ---
{@) the opening stock on ezch day |
(b) the quantiies received on each day showing the place from where and the source from
which received ; .
{c) the guantitios delivered of othenvise removed on each day showing Ihe places of
destination ; and
(d) the closing stock on each day.

(it} The licensee shail complete his accounts for cach day on the day to which they relate, showing
own-wise stock, unless prevented by reasonable cause the burden of proving which, shall be upun him.

{Hiy A licensee who Is a producer himsell shall seperately show the stocks of his own produce in the
ancount i such stocks are stored in his business premises.

The licensze shall, excepl when spicialy grenipled by the Stale Government of by an Officer
srized by the-State Govemment in this behal!, submit to the concerned licensing authority a tue and vomedt
. return, in form 'C' of the stocks, roceipls and deliveries of each of the foodstuffs for every atonth (1stto fast

S the monl) 74 a5 to reach him within 7 (seven) days of the succeeding month after the ending of the
2] e, )

The ficenses shall, except when speciolly cxempied by the Sleie Government of by e Boonsing
sty in this behall, issue to every customer @ coirect receipt or invoice, 8s {he case may be, giving e
» sddress and Fuense number, the nams, eddiess and license umber {iF anv) of the cuslomer, the date of
action, ths quniity sold, the price per quinlali<g and the iotal amount charged and shall keep @ duplicale of

~me 0 pe avsiable for inspection on gerand by the licensing authority or any officer autharized by him in

EEMN

LoIf
w2rd,

s s e S e
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G. The ficensee shall give all lacilities al all reasonable times lo tha licensing authorily or any officer
authorized by tim or the Stale Government for the inspection of his stocks and accounts at any shop, godown o
olher place used by him for the storage, sale or purchase of foodstuffs and for the faking of samples of foadsiuffs
lor examinalion,

1. The oeriee shall comply with any direction, thal may be given lo him by the Licensing Authority in
regard to purchase sale and storage for sale, of foodstuffs and in regard lo the language in which the register,
retums, feceipts or invoices menlioned in paragraph 3, 4 & 5 shall be writen and the aulhentication and
maintenance of tho register mentioned in paragraph 3

hA Ihis license shall be allached to any application for renewal.
q. This kcense shall be valid uplo ..o
Place ..... ... .........

a8 s

Signalure of the Officer
Issuing the license.

|
]
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FCRM --. 'C’

For use by a dealer
{See condition 4 of Form B)

Retums of stocks, receipls and sales of Foodstuffs for the month ending............. 200
Hame of Licensee o e TR R
License No T Category of ficense - ....ococeevniennens

AdBIESS. s e

Particulars of qodowns where stock Neld. ..o
Variely of the Foodsluffs, -

Particuiars, Quantity in quintals, Renarks it any.
1. Stocks at the beginning of ihe month.

(a) Actually with the stocklest. -
{b} Pledged with any person or insfitutions such as a bark or co-operative sociely.

Total, ™ =
2 Guentity purchased during the month and source & suoply.
Tolal,
3 Ouantity sold,
(e} Quantity suld =nd defivered during the month.
i) Quantity sold bt not yot daliverod,
Tolal,
4, Stk al the end of tha month,

{2) Acluaty with the stockisl.
i1 unsoid.
[} ot purt Aawesiting delivery,
{t) mizdned with any other pereon o instiiution such as bank or a vo-oparative sotisty.
Totad

EnT Bislrict

Ok

BIGHATURE.

T e T

S agrivdd @l e Tripura Govormmont Pross, Arartalz.
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'PART-I——Orders and-Notifications by the Government of Tripura,
the High Cour, Government Treasury efc.

Governmeht of Tripura
Food, Civil Supplies-and Consumer affairs Department

lo. £ 6-16(1)-CS/DF/2009-10/15,600 : ) Dated, Agartala, the 30th July, 257
o NOTIFICATION

In exercise of the powers conferred by Section 3 of the Essential Commadities Act.
955 (10 of 19565) read with the order No. 411/20/2007-ECR & E dated 23/3/2010 of the
sovernment of India, Ministry of Consumer Affairs, Food & Public Distribution, Department of
~onsumer Affairs, New Delhi and Order No. 1(17)-98-SPY. D. 1}, dated 13/04/2010 of the
sovernment of India, Ministry of Consumer Affairs, Food & Public Distripution, Department of

“0od & Public Distribution, New Delhi the State Government hereby makes the following
ymendment namely -

i. Short titie, extent and commencement :--
(i This Order may be called the “Tripura Foodstuff Dealers Licensing
(1st Amendment) Order, 2010". :

(i} This Order shall come into force immediately on its publication in the
Official Gazefte.

2~ Amendment to sub-clause (2C) of Clause--3 -

In the "Tripura _Foodstuff Dealers Licensing Order, 201 0" (hereinafter referred to as the
Principal Order) in sub-clause (2C) of Clause 3, the figure 2000 shall be substituted for the
figure '1000° occurring as against “Sugar” at Serial No. (1)

3. insertion of a new proviso to sub-clause (26 of Clause 3 and an Explanation therets,
After the words and figure 'vi) Edible Oilseeds-5000" of sub-clause (2C) of Ciause
the following proviso shall be added, namely-- '

‘.ProviSjed that no wholesale dealar of sugar shail hold any stock of sugar for 2 perio
i;cceedmg thirty days-from the date of receipt by him of such stock.
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Explanation : For the purpose of the Notification --

(i) For counting the period of holding of the stock, the date on which any stock is
received by the wholesale deaier of sugar shall be included’.

£ insertion of a new Clause :--

After the Clause 13 of the Principal Order, the following new Clause shéll be added,
“ameily - :

“14. This Order shall remain in force

‘ssued under No. S. O. 2461 (E) dated 25th
this Notification”.

concurrently with the validity of the Central Order
September, 2009 referred to in the preambie of

8. Amendment to the Schedule- :--

(i) In the Principal Order in SCHEDULE--
at Serial No. 4 shall be omitted and
renumbered as 4 & 5 respectively.

I, the figure and word "4. Salt” appearing
the subsequent Serial No. 5 & 6 shall

By Order of the Governor,

B. K. Ray
Commissioner & Setretary,
Government of Tripyra.

Printed at the Tripura Government Press, A g%ﬁala.
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IGOVERNMENT GF Trip LR
FOOD, CIVIL sUPBLIES 2up
CONSUNER AFFAIRS DEPARTR =T

No. F.6-16(1)-CS/DF/2069-1 0 (P-1)/13271-304

NOTIFICATION

“In exercise of the power conferred b

Y Section-3 of the Essential Comrza-z: - Sl
order No.11/29/2007-ECR & E dated 21/24 52013 of fhE Bg. =~

. she

it fitle, extent and cemmencement :-

(D This Order may be called the “Tripura Food styff Dealers Licensi
Amendment) Order, 2013, :

(i) This Order shall come into foree from the date of its publication in the official Gazetiz

Amendment to Schedule.| .

In the “Tripura Food stuff D,ealefs Licensiné Order, 2010" (hereinafter referred to as
Principal Order) in $CHEDULE~L foilbwi‘ngfm’odiﬁcaﬁon Emade:- . i
The words Sugar and Ric g
ontitted

br. D.Basu
Additional Sagzs=zn,
Govermment o5 - _—=

i
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GOVERNMENT OF TRIPURA
FOOD, CW!L SUPPLIES & CONSUMER AFFAIRS DEPARTMENT
Khadya-0-Bhokta Bhawan, P.N.Compiex, Gurkhabastl, Agartala

NO.F.6-16(1)-C5/DFf2009-10/14150-56 Dated, Agartala, the 24 September, 2014,

NOTIFICATION

In exercise of the powers conferred by Section-3 of the Essential Commodities
Act, 1955 (10 of 1955) read with the order of the Government of India, Ministry of Consumer
Affairs, Food & Public Distribution (Department of Consumer Affairs), New Delhi vide No.
S.0. 1685(E} dated 3™ July'2014, the State Government hereby makes the following

amendment, namely:-

1. Short title, extent and commencement:-

(i} This Order may bhe called the “Tripura Foodstuff Dealers’ Licensing
(3" Amendment) Order'2014”.

-

{i1} This Order shall come into force from the date of its publication in the Official

”W’EA
Gazette.
2. Amendment of sub-clause-{2} of Clause-3 :-
{i}. in the “Tripura Foodstuff Dealers Licensing Order’ 2010” {hereinafter referred to

as the Principal Crder), in sub-clause-(2} of Clause 3, the following words and figures shall be
inserted below after the words and figures, “Edible Oil seeds:- 100 Kgs”;

“Onion : 50 Kgs.
Potato : 100 Kgs.”

(if). Amendment of sub-clause-{2A) of Clause-3 :

In the sub-clause-{2A) of Clause-3 of the Principal Order, the following words and
figures shall be inserted below after the words and figukes, “Edible Oil seeds: 300 Kgs”;

“Onion : 200 Kgs.
Potato 1300 Kgs”.
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{iif). Amendment of sqb-s:lause-]ZB) of Clause-3

In the subQCiause—(ZB) of Clause-3 of the Principal Order, the following words and

figures shall be inserted below after the words and figures, “£dible Oil seads:- 1500 Kes";

“Onion : 750 Kgs.
potato . :1000 Kgs."

{iv). Amendment of sub-clause-{2C} of Clause-3 :

In the sub-clause-(2B} of Clause-3 of the Principal Order, the following words and

figures shall be inserted below after the words and figures, “edible Ol seeds: 5000 Qils”;

%Onlon - 500 Qtls.
Potato 1000 Qtls.”

{¥). insertion of a new sub-Clause under Clause-3 -

After sub-clause-(3) of Clause-3 of the Principal Crder, following new sub-Clause

chall be added, namely -

“(4) Every Licensee shall have to declare the receipt of stocks of Foodstuffs under

~ gCHEDULE- and their stocks retained by themto the Licensing Authority”.

3. Amendment of SCHEDULE- :

AmMESNGIMENt O I 2= ee—

in the principal order in SCHEDULE, following words and figures namely,

‘a. Onlon’and 5. Potato’ shall be inserted.
By Order ¢ f the Governor,

q\,ﬁ“ {

G
{S. Ban p’@%ﬂ
Special Secretagy 1o the

Government of Tripura.




